IN THE CENTRAL ADMINISTRAIIVE TRIBUNAL 3 HYDERABAD BENCH
R “< " AP HYDERABAD
L X £ ]
Q.g._l!._:dgazgg. Dt. .f_DgClsl.E 1 EI:”'ZOOO.
P.Megilaish “+s Applicant.

ke TTIEN

Vs

1. The Divisienal Railway Manager,
Sec'bad Divisien, SC Rly,
Sanchalan Bhavan, 2ad Eleer,
Sec 'tad,

2. The Sr.Div}.Perseamel Officer,
Sec'bad Divisien, SC Rly,
Sanchalan Bhavam, Sth'Fleer,
Sec'bad. «s Respendents.

Coumsel fer theapplicamt t Mr.J.M.Naidu

Ceumsel fer the respemdeats : Mr.V.Rajewwara Rae, Addl.CGSC.

E

CORAM} =
THE HON*BLE SHRI R. RANGARAJAN 3 MEMBER_ (aDMN, )

THE HON*BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

.**13*

——

ORDER

ORAL ORDER (PER HON'BLE SHRf R. RANGARAJAN : MEMBER (ADMN.))

Heard Mr.J.M, Noidu, loarnod ceuvssel~fer: tho spplicant

1

and Mr,V, Rajotwara RQQ, loarned couusol fer the r-spondontl.
2. A metificatien bearing Ne.CP/529/2/1/Selectien/TC,
dated 1-9-97 (Anpexure-I) was issued fer £m selectien by
premetien of Cemmercial Greup-D Staff as Ticket Cellecters
sgainst the departmental queta ef 33 1/3%. The applicant
alleges that selectien was net camcelled. Hemnce the selection
a8 erdered te be held em 28-11-98 is illegal. The applicent
and othe;s satLFhe examipatien held en 2ﬁ:11-98 but walked eut
of the exam hall ‘é/ccmpalining that the paper was teugh.
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Hewever the written test held en 21-11-98 was cancelled and

a fresh date em 20-3-99 agnd 27-3-99 was fixed fer cemductimg

the selectiem fer the gheve said premetienal pest.

3, y At that jumcture the applicant NHas filed this

Oﬂi;:ttilg aside the l.tifng?ion fer selectien te the

pest of Ticket Cellecter vide xmx broceodings Ne.CP/529/

2/1/Seleetien/TC, dated 26-02-1999 (Amnexure=VI te the OA)
witheut cancelling the egrlier netificatien dated 1-9-97f::y‘0
illegal, arbitrary and fer a censequehmtial directien te the
respondénts te f111 up the pest ef Ticket Cellecter by

| cenductinsg viva-vece test in pursuent te ghdnotification
; e

Ne.CP/529/2/1/Selectien/TC, dated 1-9-97 and evonLg?ted

47 The main cententien eof the applicant is that the
netificatien dated 1-9-97 was net cancelled and hence issuing
of the secemd netificatien dated 26-2-99 {5 unwarramted amd

.

umcalled fer.
‘ FanC_
Se The regpondent;-in their reply hee enclesed the

|
|
18-12-1997 ef R=-2,
meme Ne.CP/529/2/1/Selectien/TC dated 9-9-98 (Annexure-R-1
te the reply) whereby written test held en 16-11-97 en the
basis ef the notification dated 1-9-97 was cancelled and it }
was decided te cenduct a fresh selectien. It is alse stated
| in the last para ef the letter dated 9-9-98 that thege applied |
i in r;sponse te the netificatien dated 1-9-97 will enly be
i censidered fer the selectien as per the later netificatien
dated 26-2-99.
6. Frem the abeve details it is very clear that the

£first netificatien dated 1-9-97 has been cancelled as there was

a vigilancetin regard te that examinatien, Ne further additien

te the velunmnteers were permitted fer censideratien en the basis
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of the gecend netificatien dated 26-2-99 thereby the chances

of tbe applicant due te further additien ef the willing candidate

is gveided,

Te The applicant ebtaimned interim erder dated 19-3-99

Arimy
dasireus se, It is stated that the applicant alse sat fer

|

in this OA permitting him te sit fer the examinatien if he
the examinatien. The examinatien held en 21-11-98 had been |
cancelled as the the examinees have walked eut the examinatien hall
cemplaining that the paper was teugh. That was taken note eof ﬁ}/' |
the respendents autherities and hence the examinatien was |
held en 20-3-99 and 27-3=-99 fer which the applicant had alse
appeared.
8. | Under the abeve circumstances we are of the epinien |
that ne injustice has been dene te the applicant hereins. The
first netificatien dated 1-9-97 had been cancelled and after
cancelling that netificatien emly the secend netification dated

26=2-99 was issued. Hence it has te be stated that preper
actien has been taken by the respendent autherities te cancel |
the first netificstien dated 1-9-97. The applicant alse appeared
fer the selectien held en 20-3-99 and 27-3-99, He has te take
his chance fer premetien en the bagis of his perfermance in the

gelectien held en 20-3-99 and 27-3-99. We see ne reasen te held

the selectien in accerdance with the first netificatien dated

|
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' 1=9-97, In that view the Oatifable enly te be dismissed and
|

accerdingly it is Adismissed. Ne cests.

{R. RANGARAJAN)
MEMBER ( ADMN, } |

\
Q’]_’L -/Dat/edS The 21st February, Z)QOO. A |
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